
Manish Gupta Death Case: रामपुर के इस शÉस ने NHRC मɅ कȧ 
गोरखपुर के डीएम- एसएसपी कȧ ͧशकायत 
https://hindi.news18.com/news/uttar-pradesh/rampur-complained-against-dm-and-ssp-
in-nhrc-over-manish-gupta-case-of-gorakhpur-upns-3773788.html 

उƣर Ĥदेश के गोरखपुर (Gorakhpur) के तारामंडल इलाके मɅ िèथत कृçणा पैलेस होटल मɅ हुई 
कानपुर (Kanpur) के मनीष गÜुता ह×याकांड मामले मɅ गोरखपुर के डीएम-एसएसपी और संबंͬ धत 
थाना पुͧ लस के ͨखलाफ राçĚȣय मानवाͬधकार (NHRC) आयोग मɅ ͧशकायत भेजी गई है. रामपुर 
के आरटȣआई एिÈटͪवèट दाǓनश खां के आयोग मɅ ͧशकायत के ͧलए Ĥाथ[ना पğ भेजा है. रामपुर 
के नादरबाग मढ़ैया Ǔनवासी आरटȣआई एिÈटͪवèट दाǓनश खां ने इस संबंध मɅ राçĚȣय 
मानवाͬधकार आयोग को पğ ͧलखा िजसमɅ कहा है ͩक गोरखपुर के इस चͬच[त Ĥकरण मɅ पुͧ लस 
लȣपा-पोती कȧ कोͧशश कर रहȣ है, जबͩक मनीष गÜुता कȧ पोèटमाट[म ǐरपोट[ ने उसकȧ झूठȤ 
कहानी कȧ पोल खोलकर रख दȣ है. 
 

पोèटमाट[म ǐरपोट[ मɅ पता चला है ͩक मनीष के ͧसर, चहेरे और शरȣर पर गंभीर चोट के Ǔनशान 
हɇ. मनीष के ͧसर के अगले Ǒहèसे पर तेज Ĥहार ͩकया गया, िजससे उनके नाक के पास से खून 
बह रहा था. हालांͩ क, पुͧ लस ने घटना के बाद अपने पहले बयान मɅ इसे हादसे मɅ हुई मौत 
बताया था. उÛहɉने डीएम, एसएसपी और संबंͬ धत थाना पुͧ लस पर कार[वाई कȧ मांग कȧ. 
 

कारोबारȣ कȧ प×नी को ͧमलȣ OSD कȧ नौकरȣ 
इससे पहले गुǽवार को मÉुयमğंी योगी आǑद×यनाथ ने कानपुर पुͧ लस लाइन मɅ Ĥॉपटȹ डीलर 
मनीष गुÜता कȧ प×नी मीना¢ी से मुलाकात कȧ. सीएम ने मीना¢ी कȧ नौकरȣ, मुआवजा और 
गोरखपुर से कानपुर केस Ěांसफर कराने कȧ मांग मान लȣ. सीएम योगी आǑद×यनाथ ने मनीष 
गुÜता कȧ प×नी को ͪवकास Ĥाͬधकरण मɅ ओएसडी कȧ नौकरȣ देने और राहत राͧश 10 लाख से 
बढ़ाने के ͧलए िजला Ĥशासन से Ĥèताव देने को कहा है. मनीष गÜुता के पǐरवार ने सीबीआई 
जाचं कȧ भी मांग रखी. सीएम ने इस पर भी आæवासन Ǒदया. सीएम ने कहा ͩक जांच के संबंध 
मɅ भी जो कुछ होगा ͩकया जाएगा. 
 
 

कोई भी अपराधी बÉशा नहȣं जाएगा- सीएम योगी 
सीएम योगी ने कहा ͩक गोरखपुर मɅ हुई घटना बेहद शम[नाक है. कल हȣ पीͫड़त पǐरवार से 
ͧमलने कȧ इÍछा मɇने जताई थी. अपराध और अपराͬधयɉ के ĤǓत हमारȣ पॉͧलसी जीरो टॉलरɅस 
कȧ है. कोई अपराधी बÉशा नहȣं जाएगा. सीएम ने कहा पीͫड़त पǐरवार जैसी जाचं चाहेगा वैसी 
जाचं सरकार करवाने को तैयार है. यǑद पǐरवार सीबीआई जांच चाहता है तो सीबीआई को जांच 
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के ͧलए Ĥेͪषत ͩकया जाएगा. यǑद कानपुर पुͧलस ɮवारा जांच चाहता है, तो कानपुर पुͧलस को 
जाचं के ͧलए कहा जाएगा. 
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यूपी: जेल भेजे गए ͩकशोर न ेकͬथत तौर पर ख़ुदकुशी कȧ, एनएचआरसी न ेपुͧ लस से 
ǐरपोट[ मागंी 
http://thewirehindi.com/188351/up-minor-sent-to-jail-allegedly-ends-his-life-nhrc-seeks-
report-from-police/ 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने मादक पदाथ[ रखने के आरोप मɅ ‘बाͧलग के तौर 
पर जेल भेजे जाने के बाद’ 15 वषȸय एक ͩकशोर के कͬथत तौर पर आ×मह×या कर लेने के 
एक हाͧलया मामले मɅ उƣर Ĥदेश कȧ एटा िजला पुͧ लस से ǐरपोट[ मांगी है. 
 

इसके अलावा, आयोग ने अपने जाचं ͪवभाग को मौके पर जाकर मामले कȧ जांच करने का भी 
Ǔनदȶश Ǒदया है. 
 

एनएचआरसी ने एक बयान मɅ कहा ͩक उसने एटा के वǐरçठ पुͧलस अधी¢क (एसएसपी) को 
सीǓनयर रɇक के एक पुͧलस अͬधकारȣ ɮवारा आरोपɉ कȧ जांच करने और चार सÜताह के भीतर 
आयोग को कार[वाई कȧ ǐरपोट[ सɋपने का Ǔनदȶश Ǒदया है. 
 
 

आयोग ने कहा ͩक उसने ‘अख़बार मɅ Ĥकाͧशत समाचार कȧ एक िÈलͪपगं के साथ इस ͧशकायत 
का स£ंान ͧलया है ͩक 15 वषȸय एक ͩकशोर मादक पदाथ[ रखने के आरोप मɅ एक वयèक के 
Ǿप मɅ जेल भेजे जाने कȧ यातना को सहन नहȣं कर सका. उसने तीन महȣने बाद जमानत पर 
ǐरहा होने के बाद 21 ͧसतंबर को उƣर Ĥदेश के एटा मɅ आ×मह×या कर लȣ.’ 
 

इसमɅ कहा गया है ͩक कͬथत तौर पर ͩकशोर को एटा पुͧलस ने ‘नशीलȣ दवाएं रखने के संबंध 
मɅ ͬगरÝतार ͩकया था और उसे ͩकशोर Ûयाय बोड[ के सम¢ पेश करने के बजाय िजला जेल 
भेज Ǒदया गया. 
 

इसने कहा ͩक ͩकशोर के ͪपता ने कͬथत तौर पर आरोप लगाया है ͩक उसके बेटे को ‘अवैध 
तरȣके से ͬगरÝतार ͩकया गया था और पुͧ लस ɮवारा पैसे वसूलने के ͧलए Ĥताͫड़त’ ͩकया गया 
था. 
 

एनएचआरसी ने एसएसपी को पुͧलस ɮवारा आरोपी कȧ उĨ और जÛमǓतͬथ का आकलन करने 
के ͧलए ͩकस Ĥोटोकॉल का पालन ͩकया गया, जैसे कुछ ǒबदंओुं को Úयान मɅ रखते हुए आरोपɉ 
कȧ जांच करने का Ǔनदȶश Ǒदया है. 
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ͩकशोर Ûयाय (बÍचɉ कȧ देखभाल और संर¢ण) अͬधǓनयम (जजेे अͬधǓनयम) के Ǔनयम 7 और 
धारा 94 (सी) के अनुसार, जÛम Ǔतͬथ उĨ का Ĥाथͧमक Ĥमाण है. आयोग ने पुͧ लस से सवाल 
ͩकया है ͩक ͩकन पǐरिèथǓतयɉ मɅ उÈत ͩकशोर के साथ बाͧलग जैसा åयवहार ͩकया गया. 
 

बयान मɅ कहा गया ͩक आयोग ने अपने जांच ͪवभाग को मौके पर जाकर जांच करने, मामले का 
ͪवæलेषण करने और सèंथागत उपाय सुझाने का Ǔनदȶश Ǒदया है, िजसकȧ ͧसफाǐरश सरकार को 
यह सǓुनिæचत करने के ͧलए कȧ जा सकती है ͩक अͧभयोजन के ͧलए बÍचɉ के साथ वयèकɉ 
जैसा åयवहार नहȣं ͩकया जाए. 
 

इंͫडयन एÈसĤेस के अनुसार, आयोग ने उन जज, िजनके सामने इस नाबाͧलग को ͬगरāतारȣ के 
चौबीस घंटɉ के अंदर पेश ͩकया गया और िजस ͬचͩक×सक ने उसकȧ जांच कȧ, समेत मामले के 
सभी Ǒहतधारकɉ कȧ भूͧमका जांचने का Ǔनदȶश भी Ǒदया है. 
 

जाचं ͪवभाग को छह सÜताह के भीतर इसकȧ ǐरपोट[ पेश करने को कहा गया है. 
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TV9 EXCLUSIVE: Ǒहरासत मɅ मौत (पाट[-1)- सजा कȧ बात छोͫड़ए 

मानवाͬधकार आयोग कȧ ͧसफाǐरशɅ, Ǔनदȶश तक पड़ े‘ͧससक’ रहे हɇ! 
https://www.tv9hindi.com/crime/custodial-death-human-rights-commission-police-
custody-death-in-india-manish-gupta-case-847741.html 

Ǒहदंèुतान के ͩकसी थाने चौकȧ या ͩफर ͩकसी भी राÏय कȧ पुͧ लस Ǒहरासत मɅ फंसा जब-जब 
कोई बेकसूर-असहाय ‘बेमौत’ मार डाला जाता है. तब-तब देश का राçĚȣय मानवाͬधकार और 
कानून कराहने लगता है. तब तक िजतने Ǒदन मरने वाले कȧ मौत पर कोहराम सुनाई देता है. 
उतने हȣ Ǒदन इन मौतɉ को रोकने के ͧलए गǑठत तमाम एजɅͧसयɉ, संगठनɉ, आयोगɉ कȧ 
‘चहलकदमी’ से सरकारȣ फाइलɉ मɅ होने वालȣ आहट सुनाई देती है. मरने वाल ेकȧ मौत के ग़म 
के साथ हȣ धीरे-धीरे सब कुछ पहले जैसा रमन-ेबहने लगता है. इसकȧ गवाह देश के राçĚȣय 
मानवाͬधकार आयोग (National Human Right Commission) कȧ सैकड़ɉ ‘सèुत’ पड़ी ͧसफाǐरशɅ 
ऐसी हर मौत के बाद कुछ Ǒदन तक चीख-चीख देती हɇ. 
 

ऐसा नहȣं है ͩक ÛयाǓयक और पुͧलस Ǒहरासत मɅ मौत के मामलɉ पर अंकुश के ͧलए Ǒहदंèुतानी 
हुकूमत ने उपाय नहȣं ͩकए हɇ. उपाए तो इतने Ïयादा ͩकए हɇ ͩक आम या ͩफर पीͫड़त उन 
उपायɉ कȧ ͬगनती करते करते थक जाए. यह अलग बात है ͩक यह तमाम उपाय ͧसफ[  और 
ͧसफ[  हर ऐसी ‘अकाल-मौत’ के बाद हȣ, कुछ Ǒदन हलचल करके ͩफर फाइलɉ मɅ दफन हो जाते हɇ 
या कǑहए जान-बूझकर दफना Ǒदये जाते हɇ. थान-ेचौकȧ मɅ ͩफर ऐसी हȣ ͩकसी असहाय पीͫड़त 
कȧ खौफनाक अकाल मौत का मामला सामने आने तक. कहने को तो राçĚȣय मानवाͬधकार 
आयोग ने यहां तक राÏय सरकारɉ और कɅ ġ शाͧसत राÏयɉ को ǑहदायतɅ दे रखी हɇ ͩक, “पुͧ लस 
या ÛयाǓयक Ǒहरासत मɅ हुई मौत के मामलɉ कȧ सूचना वे त×काल आयोग के स£ंान मɅ लाएं.” 
सवाल ͩफर वहȣ ͩक Èया ऐसा होता भी है? 
 
 

राçĚȣय मानवाͬधकार का अपना द:ुख 

Èया NHRC के इन सब Ǒदशा-Ǔनदȶशɉ के बाद ऐसा होता भी है? इस सवाल का जबाब खुद 
NHRC (राçĚȣय मानवाͬधकार आयोग) के फाइलɉ मɅ धूल फांक रहे भारȣ-भरकम फरमान हȣ देते 
हɇ. राçĚȣय मानवाͬधकार आयोग ने अपनी अǓंतम वाͪष[क ǐरपोट[ (इसके बाद अभी तक 
एनएचआरसी कȧ शायद कोई सालाना नई ǐरपोट[ जारȣ नहȣं हुई है) 2017-2018 कȧ संसद मɅ पेश 
कȧ थी. उस भारȣ भरकम वजनदार ǐरपोट[ मɅ राçĚȣय मानवाͬधकार आयोग ने Ǒहरासत मɅ मौत 
के मामलɉ को दो Įेͨणयɉ मɅ बांटने कȧ बात कहȣ. पहलȣ Įेणी मɅ ÛयाǓयक Ǒहरासत मɅ हुई मौत 
के मामले. दसूरȣ Įेणी मɅ पुͧ लस Ǒहरासत मɅ हुई मौत के मामलɉ का लेखा-जोखा दज[ ͩकए जाने 
का उãलेख है. ǐरपोट[ मɅ एक जगह खुद आयोग ने उãलेख ͩकया है ͩक, 

TV9 BHARATVARSH, Online, 2.10.2021
Page No. 0, Size:(0)cms X (0)cms.



 

NHRC जो महसूस करता है 

“देश मɅ Ǒहरासतीय Ǒहसंा और Ĥताड़ना अǓनयǒंğत Ǿप से जारȣ है. यह उन लोक सेवकɉ, िजनके 
ऊपर कानून को लागू करने कȧ िजàमेवारȣ है, के ɮवारा कȧ जाने वाले Ïयादती के भयावह Ǿप 
को Ĥèतुत करता है. आयोग ऐसे मामलɉ कȧ पुनरावृͪ ƣ रोकने के ͧलए ĤǓतबध है. पीͫड़तɉ अथवा 
उनके Ǔनकट संबंधी को मुआवजे कȧ ͧसफाǐरश के अǓतǐरÈत आयोग का Ĥयास उस माहौल को 
ख× म करने कȧ Ǒदशा मɅ भी जारȣ है, िजसमɅ पुͧ लस वाले, Ǒहरासत एवं जेल कȧ चार-दȣवारȣ के 
अंदर, जहां पीͫड़त असहाय होता है, को ‘यूǓनफाम[’ व ‘अͬधकार’ कȧ आड़ तले मानवाͬधकारɉ का 
उãलंघन करते हɇ.” 
 

ͧलखा-पढ़ȣ मɅ कमी नहȣं मगर ǐरजãट…. 
ऐसे मɅ सवाल ͩफर वहȣ ͩक अगर आयोग इतना सबकुछ ͧलख पढ़ रहा है. आयोग कȧ िजàमेदारȣ 
है इस तरह कȧ Ǔनरंकुश होते जा रहे पुͧलस वालɉ पर अंकुश लगाने कȧ. आयोग को ÛयाǓयक 
कदम उठाने कȧ ताकत भी हुकूमत ने बÉशी हुई है. तो भी आͨखर देश मɅ हर साल ÛयाǓयक 
और पुͧलस Ǒहरासत मɅ मौतɉ का आंकड़ा नीच ेआने का नाम Èयɉ नहȣं ले रहा है? या यह भी 
कहा जा सकता है ͩक मानवाͬधकारɉ कȧ र¢ा के ͧलए गǑठत या तो कहȣं राçĚȣय मानवाͬधकार 
आयोग कमजोर पड़ रहा है. या ͩफर बेकसूरɉ को Ǒहरासत मɅ अकाल मौत सुलाने कȧ िजद पर 
उतरȣ बेखौफ खाकȧ, जाल मɅ फंसे Ǔनरȣह इंसानɉ के साथ साथ राçĚȣय मानवाͬधकार आयोग के 
ऊपर भी भारȣ साǒबत होता जा रहा है. संसद मɅ पेश इसी ǐरपोट[ मɅ एक जगह आयोग आगे 
ͧलखता है….. 
 

NHRC को बरगलाने से भी बाज नहȣं आते कुछ राÏय 

“Ǒहरासत मɅ होने वालȣ मौत कȧ सूचना 24 घंटे के भीतर आयोग तक पहंुचाए जाने के Ǒदशा-
Ǔनदȶश मौजूद हɇ. इसके बाद भी अÈसर देखने मɅ यहȣ आता है ͩक कुछ मौतɉ कȧ सूचना काफȧ 
ͪवलंब से कȧ जाती है. जबͩक कई मामलɉ मɅ◌ं तो संबंͬ धत Ĥाͬधकाǐरयɉ को सशत[ समन जारȣ 
करने के बाद हȣ आयोग को ऐसी मौतɉ से सबंंͬधत ǐरपोट[ उपलÞध कराई जाती है.” 
 

देश के राçĚȣय मानवाͬधकार आयोग ͩक उस ǐरपोट[ मɅ दज[ ऊपर उिãलͨखत यह चदं लाइनɅ इस 
बात कȧ तèदȣक करती हɇ, जोͩक भारत कȧ संसद मɅ पेश कȧ जा चुकȧ है ͩक, पुͧ लस या ÛयाǓयक 
Ǒहरासत मɅ हुई मौत के मामलɉ कȧ खबर Ǔनधा[ǐरत अवͬध के अंदर संबंͬ ध राÏय नेशनल éयूमन 
राइट कमीशन को देने के ͧलए तक राजी नहȣं है. बदहालȣ का यह आलम तो उस आयोग का है 
िजसे Ǒहदंèुतानी हुकूमत ने इन खौफनाक मौतɉ पर लगाम लगाने कȧ िजàमेदारȣ सɋपी है है. 
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कारोबारȣ कȧ मौत के मामले मɅ ‘‘खुद को बचा रहȣ है’’ उƣर Ĥदेश सरकार : 
अͨखलेश 
https://navbharattimes.indiatimes.com/metro/lucknow/other-news/in-the-case-of-
businessmans-death-uttar-pradesh-government-is-protecting-itself-
akhilesh/articleshow/86678312.cms 

समाजवादȣ पाटȹ (सपा) के अÚय¢ अͨखलेश यादव ने कानपुर के कारोबारȣ मनीष गुÜता कȧ मौत 
के मामले मɅ कहा ͩक उƣर Ĥदेश सरकार ‘‘खुद को बचा रहȣ है’’ और इस मामले से रंगदारȣ का 
एक रैकेट जड़ुा है। 
यादव ने आरोप लगाया ͩक राÏय सरकार दोषी अͬधकाǐरयɉ को बचा रहȣ है, Èयɉͩक इन 
अͬधकाǐरयɉ ने उÛहɅ चुनाव िजतवाया है और गोरखपुर के पुͧलस अधी¢क (एसपी) भारतीय 
जनता पाटȹ (भाजपा) के एक नेता के ǐरæतेदार हɇ। 
 

यादव ने ɪवीट ͩकया, ‘‘‘मनीष गुÜता ह×याकांड’ मɅ पुͧ लसवालɉ कȧ ͬगरÝतारȣ नहȣं होना ये दशा[ता 
है ͩक वो फरार नहȣं हुए हɇ उÛहɅ फरार कराया गया है। दरअसल कोई आरोͪपयɉ को नहȣं बिãक 
खुद को बचा रहा है Èयɉͩक इसके तार ‘वसूलȣ-तंğ’ से जुड़े होने कȧ पूरȣ आशंका है। ‘जीरो 
टालरɅस’ भी भाजपाई जुमला है।’’ 
 

गौरतलब है ͩक सोमवार देर रात को गोरखपुर िजले के रामगढ़ ताल इलाके मɅ पुͧ लस ने एक 
होटल मɅ तलाशी लȣ थी। आरोप है ͩक ͩकसी अÛय åयिÈत के पहचान पğ के आधार पर होटल 
के एक कमरे मɅ ǽके तीन åयवसाǓययɉ से पूछताछ के दौरान पुͧलस ने उÛहɅ मारा पीटा था। ͧसर 
मɅ चोट लगने से उनमɅ से मनीष गुÜता (36) नामक कारोबारȣ कȧ गोरखपुर मेͫ डकल कॉलेज मɅ 
मौत हो गई थी। 
 

मामले मɅ आरोपी सभी छह पुͧ लसकͧम[यɉ के ͨखलाफ ह×या का मामला दज[ कर उÛहɅ Ǔनलǒंबत 
कर Ǒदया गया है। घटना के वÈत गुÜता अपने दो दोèतɉ के साथ होटल मɅ ठहरे हुए थे। 
 

यादव ने शĐुवार को संवाददाता सàमेलन मɅ कहा, ‘‘जब राÏय सरकार उनसे (अͬधकाǐरयɉ से) 
गलत काम करवायेगी और Ĥशासन चनुाव िजतवाने का काम करेगा तो इनकȧ गलǓतयɉ को कौन 
Ǔछपायेगा? जाǑहर है, राÏय सरकार Ǔछपायेगी। उनकȧ गलती इसͧलये Ǔछपायी जा रहȣ है Èयɉͩक 
उनसे (अͬधकाǐरयɉ से) चुनाव जीतने के ͧलये मदद लȣ गयी थी।’’ 
 
 

यादव से जब सोशल मीͫडया पर वायरल हुए उस वीͫडयो के बारे मɅ पूछा गया िजसमɅ कारोबारȣ 
के पǐरवार को Ĥाथͧमकȧ दज[ नहȣं कराने के ͧलए मनाया जा रहा है, तो सपा अÚय¢ ने कहा, 
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‘‘Èया वहां के एक पुͧ लस अͬधकारȣ (गोरखपुर के एसपी) भाजपा के एक नेता के ǐरæतेदार नहȣं 
है? पूरा उƣर Ĥदेश जानता है ͩक पुͧ लस अͬधकारȣ के ͨखलाफ कार[वाई इसͧलये नहȣं हो रहȣ है 
Èयɉͩक वह भाजपा नेता के ǐरæतेदार हɇ। जब Ĥशासन से भाजपा चनुाव िजतवाने मɅ मदद लेगी 
तो उनसे (भाजपा नेताओं से) कैसे उàमीद कर सकते हो ͩक Ûयाय ͧमलेगा?’’ 
 

उÛहɉने कहा ͩक उƣर Ĥदेश के गोरखपुर मɅ पुͧ लस अ×याचार कȧ यह घटना पहलȣ नहȣं है, इससे 
पहले लखनऊ, झांसी, नोएडा और राÏय के अÛय Ǒहèसɉ मɅ ऐसी घटनायɅ हो चकुȧ हɇ। उÛहɉने 
कहा, ‘‘राçĚȣय मानवाͬधकार आयोग ने राÏय को सबसे Ïयादा नोǑटस भेजे हɇ।’’ 
 

कारोबारȣ कȧ मौत के मामलɅ मɅ गोरखपुर मɅ फरार छह पुͧलसकͧम[यɉ के ͨखलाफ ह×या का 
मामला दज[ ͩकया गया है। यादव ने पूछा ͩक ‘दमदार’ सरकार इन फरार पुͧ लसकͧम[यɉ के 
मकानɉ पर अब बुलडोजर Èयɉ नहȣं चला रहȣ है। उÛहɉने आरोप लगाया, ‘‘राÏय मɅ भारतीय 
पुͧ लस सेवा (आईपीएस) का एक अͬधकारȣ भी फरार है, ऐस ेलोगɉ को राÏय सरकार ने फरार 
करवाया है और उनकȧ मदद कर रहȣ है।’’ 
 
 

पĚेोल और डीजल कȧ कȧमतɉ मɅ वɮृͬध के बारे मɅ पूछे जाने पर, यादव ने कहा, ‘‘इसे 
(पेĚोल,डीजल को) जीएसटȣ के तहत Èयɉ नहȣं लाया गया, जबͩक जीएसटȣ पǐरषद मɅ भाजपा के 
पास बहुमत है Èयɉͩक राÏयɉ मɅ उसकȧ सरकारɅ हɇ। ͩफर वे Ǔनण[य Èयɉ नहȣं ले पा रहे हɇ।’’ 
 

चनुाव मɅ मतपğ के इèतेमाल के बारे मɅ यादव ने कहा, ‘‘सपा सरकार लाओ, ईवीएम हटाओ।’’ 
उÛहɉने कहा, ‘‘पंचायत चनुाव मɅ मतपğɉ का उपयोग हुआ था और सपा ने अͬधकांश सीटɉ पर 
जीत हाͧसल कȧ थी। अमेǐरका मɅ भी मतपğɉ का इèतेमाल ͩकया जा रहा है।’’ 
 

2022 के राÏय ͪवधानसभा चनुावɉ के बारे मɅ यादव ने कहा ͩक यह सपा कȧ लड़ाई नहȣं है, 

बिãक यह देश और संͪ वधान को बचाने कȧ लड़ाई है। समाजवादȣ पाटȹ भारतीय जनता पाटȹ को 
हराने को तैयार है, साथ हȣ जनता, ͩकसान, नौजवान भी तैयार हɇ। 
 

पंजाब कȧ राजनीǓत के बारे मɅ पूछे जाने पर अͨखलेश ने कहा, ‘‘सुनने मɅ आया हɇ ͩक पंजाब मɅ 
भी भाजपा ने झगड़ा लगाया है, वह कुछ भी कर सकती है।’’ 
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UP: NHRC Sets up Inquiry in Minor Boy’s Death by Suicide 
After Spending 3 Months in Jail 
https://www.newsclick.in/UP-NHRC-inquiry-minor-boy-death-suicide-spending-3-
months-jail 
The National Human Rights Commission (NHRC) has instituted inquiry into death by 
suicide of a minor boy who was sent to district jail on charges of possession of drugs. 
The Commission has taken cognisance of a complaint it received that a 15-year-old boy 
unable to bear the torture of being sent to a jail as an adult on charges of drug 
possession, committed suicide when released on bail after three months in Etah, Uttar 
Pradesh on September 21. The father of the boy has reportedly alleged that his son 
was illegally arrested and tortured to extort money by the police. 
 
The Commission has directed the SSP, Etah to have the allegations inquired by a 
Senior Rank Police Officer, and submit an action taken report to the Commission, within 
four weeks. 
 
The NHRC has sought the following information in the report: 
 
1. As per rule 7 of the JJ Act and section 94 (c) of the JJ Act, Date of birth is the primary 
proof of age; therefore, under what circumstances, the Juvenile was treated as an adult. 
 
2. Non-consideration of the matriculation certificate as proof of the DOB is in violation of 
judgment in the matter of "Ashwani Kumar Saxena vs. State of MP (2012) 9 SCC 750"; 
therefore, under what circumstances this was ignored. 
 
3. What protocol is being followed for assessing the age and date of birth of the 
accused by police? 
 
The Supreme Court in Ashwani Kumar Saxena vs. State of MP (2012) 9 SCC 750 had 
highlighted the provisions of the Juvenile Justice Act which stipulates that an age 
determination inquiry be carried out under section 7A of the Act. This provision requires 
the court to obtain the matriculation or equivalent certificates and in absence of that 
obtain the date of birth certificate from the school first attended. “Once the court, 
following the above mentioned procedures, passes an order; that order shall be the 
conclusive proof of the age as regards such child or juvenile in conflict with law. It has 
been made clear in subsection (5) or Rule 12 that no further inquiry shall be conducted 
by the court or the Board after examining and obtaining the certificate or any other 
documentary proof,” the court has said. 
 
The Commission has thus cited this case to understand whether this process was 
followed by the court that remanded him to custody. Interestingly, the Commission has 
also sought to know what protocol does the police follow to determine the age of a 
suspect who claims to be a minor or is visibly a minor. 
 
There are provisions for that as well under section 12 of the Juvenile Justice Act which 
states that when any person, who is apparently a child and is alleged to have committed 
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a bailable or non-bailable offence, is apprehended or detained by the police such 
person shall be released on bail with or without surety or placed under the supervision 
of a probation officer or under the care of any fit person. 
 
Alternatively, if such a person is not released on bail due to exceptions, then the officer 
in charge is required to place such person in an observation home until the person 
(apparently a child) can be brought before a Juvenile Justice Board. Neither of these 
procedures seemed to have been followed by the police in this case, despite the boy or 
his family making claims of his juvenility. 
 
The Commissions has also directed its Investigation Division to conduct an on the spot 
enquiry, analyze the case and suggest the institutional measures, which could be 
recommended to the government to ensure that the children are not being treated as 
adults for prosecution. 
 
The Investigation Division has also been directed to look into the role played by all the 
concerned stakeholders in this case, including the Judge, before whom the child was 
produced within 24 hours of the arrest, and the role of the doctor who examined the 
child. This report is expected in 6 weeks. 
 
The boy was arrested by the police on March 9 and his father stated that he had 
ventured out to buy pizza and was arrested. The police had said that they found 500g 
diazepam on him and his father alleges that he was kept in lockup and beaten up by the 
police for 4 days while the cops demanded Rs. 2 lakh to release him. 
 
He was then produced before the court as an adult and was remanded to custody under 
the Narcotics Drugs and Psychotropic Substances (NDPS) Act on March 12. He had to 
spend 3 months in jail before his parents managed to secure bail for him on July 25 on 
the grounds that the police had not filed a chargesheet. 
 
After he returned home, his parents said he seemed changed and was not the cheerful 
teenager he always was. The father has filed a complaint for abetment of suicide 
against sub-inspectors Mohit Rana and Shiv Kumar, head constable Upendra Kumar 
and constable Ravish Kumar. 
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Man comes in touch with live wire, dies 
https://www.dailypioneer.com/2021/state-editions/man-comes-in-touch---with-live-wire--
dies.html 
Milap Thela, a resident of Khairbhadi village under Tukula gram panchayat of Khariar 
block, died on the way to his farmland when he came in contact of a live electric wire 
lying on ground on Friday. 
 
The villagers reported the incident to the electricity department and departmental 
personnel along with police arrived at the scene and ascertained that the accident 
occurred due to the live wire that had fallen from the electric pole. 
 
Family members of Milap were assured of compensation by officials. The Sarpanch of 
Tulkula panchayat provided an assistance of Rs 2,000 to the deceased’s family under 
the Harishchandra Yojana. Officials also promised to provide financial support from the 
Red Cross.Milap has two small children and wife.People are aggrieved that the 
electricity department did not pay compensation suo motu in earlier such cases. 
 
 "The department has not paid compensation to the family members of one Bhupendra 
Majhi of Kirkita village under Khariar block who died two years ago coming in contact of 
a live wire on road in spite of direction from the NHRC. There is no proper maintenance 
of wires, which are very old. Such incidents are occurring due to lack of maintenance 
and vigilance. 
 
This is criminal negligence on the part of electricity department. It is a clear case of 
violation of human rights of the deceased. Therefore, the concerned families should be 
compensated immediately," said Fakira Jagat of Tulla. 
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Akhilesh slams UP govt, says BJP main culprit behind 
collapse of law and order 
https://www.aninews.in/news/national/politics/akhilesh-slams-up-govt-says-bjp-main-
culprit-behind-collapse-of-law-and-order20211001232509 
 
Samajwadi Party chief Akhilesh Yadav on Thursday targeted the Uttar Pradesh 
government over the death of a businessman during a police raid in a hotel room in 
Gorakhpur and alleged that BJP is the main culprit behind the collapse of law and order 
in the state. "How will BJP hide the assassination of the businessman who was killed by 
the police? Even the postmortem is out now. BJP talks about zero tolerance for crime. 
But whatever happened in Gorakhpur, it has never happened anywhere in this world," 
Yadav said. Manish Gupta was Kanpur based businessman, who died on Monday after 
a police raid in a Gorakhpur hotel in which he got injured and later succumbed to his 
injuries. The family of the Kanpur-based businessman has alleged that he was beaten 
to death by police during the raid at the hotel. Yadav alleged that BJP deliberately let 
the corrupt policemen escape and it was the main culprit behind the collapse of law and 
order in the state. "BJP can not punish the corrupt officials because these officials help 
them win elections. It was our workers who won the most during the Zila Panchayat 
elections but the results in end came out in favour of the BJP. BJP is the main culprit for 
the collapsing law and order in the state. There are officers, officials who want to serve 
justice, but can not do so due to BJP pressurising them into not serving justice," he said.  
 
He said that it was under the BJP government in the state that the most number of 
custodial deaths, encounters are being recorded. "National Human Rights Commission 
has sent the most number of notices to the UP government," he added. Attacking the 
BJP, he said that the party did not promise welfare to anyone. "Under BJP, there is no 
welfare for farmers, youth, businessmen. There is no employment. There is a severe 
price rise and injustice against all. But BJP does not know anything about it. Farmers 
can't get the prices for their crops. The rights of everybody are being curtailed. Nobody 
lies more than BJP," he said. Asserting that Samajwadi Party will win the elections and 
people were ready to remove BJP from power, he said, "Everyone wants to remove BJP 
because they see through its lies and deception. The inaugurations done by the 
government of various services are nothing but lies. Dalits, farmers, youth and everyone 
in the state is ready to throw out BJP from power. Samajwadi Party will form the 
government and take the state and the nation forward while walking on the path of 
Ambedkar and Ram Manohar Lohia, of the constitution." Elections for 403 assembly 
constituencies in Uttar Pradesh are due early next year. Yadav said that his party 
believed that the caste census should happen. (ANI)  
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Extortion racket link behind killing of Kanpur businessman: 
Akhilesh Yadav 
https://www.outlookindia.com/newsscroll/extortion-racket-link-behind-killing-of-kanpur-
businessman-akhilesh-yadav/2170850 
Samajwadi Party president Akhilesh Yadav on Friday attacked the Uttar Pradesh 
government over the death of a Kanpur businessman in a police raid, claiming that the 
case is linked to an extortion racket and "someone" is trying to save himself. 
 
Businessman Manish Gupta died in a Gorakhpur hotel during the raid late on Monday 
night, prompting authorities to suspend six policemen and book them for murder. The 
policemen are absconding. 
 
"No policeman has been arrested in the Manish Gupta murder case. This shows that 
they did not escape themselves but were made to escape. Actually, someone is not 
saving the accused but saving himself as its strings are linked to the ''vasooli tantra'' 
(extortion racket)," Yadav said in a tweet in Hindi. 
 
"''Zero-tolerance'' is also a BJP jumla (rhetoric)," he said, in an apparent reference to 
Chief Minister Yogi Adityanath''s assertion that the state has zero-tolerance towards 
crime and corruption. 
 
Referring to the incidents of violence during the panchayat elections, Yadav told a press 
conference that as the BJP had used officials of the administration during the polls for 
"political reasons", its government is now defending them. 
 
"A top official posted in Gorakhpur is relative of a BJP leader," he said when asked 
about a viral video in which the Gorakhpur district magistrate and senior superintendent 
of police are seen allegedly pressuring Gupta''s family not to lodge an FIR. 
 
"When you use the administration''s officials for political reasons, how can you take 
action against them when they do anything wrong," Yadav said. 
 
He said this is not the first incident of police atrocity. Earlier, such incidents have taken 
place in Lucknow, Jhansi and other parts of the state, the Samajwadi Party (SP) leader 
said. 
 
"The National Human Rights Commission has served maximum number of notices to 
the state," he said 
 
On the accused policemen being at large, Yadav said why is this "damdar" (strong) 
government not apprehending these policemen. 
 
"An IPS is also absconding in the state. Such people have been made to abscond by 
the government, which is helping them," he alleged. 
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On being asked about the rise in petrol and diesel prices, Yadav said, "Why are they not 
being brought under the Goods and Services Tax (GST). The BJP has majority in the 
GST Council as it has governments in states. Why it is not taking a decision." 
 
About use of ballot in elections, Yadav said, "Bring a SP government, and remove 
electronic voting machines." 
 
"The panchyat polls were held using ballot papers and SP won the majority of seats. In 
the US also ballot paper is being used," he said. 
 
On the 2022 assembly polls, Yadav said that it is not the just the fight of the SP but "it is 
the fight to save the country and the Constitution", adding that BJP was humiliating all 
the sections of society by its behaviour. 
 
He said that even good officers in the state cannot work in the present regime and they 
were "forced to lie" under government pressure. PTI ABN ANB 
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Arif scooped up soil and hurled it at cops: Witness 
https://timesofindia.indiatimes.com/city/hyderabad/arif-scooped-up-soil-and-hurled-it-at-
cops-witness/articleshow/86691474.cms 
Additional revenue inspector Abdul Rauf who was one of the two non-police eye-
witnesses of the alleged encounter, was examined by the commission’s advocate on 
Friday. Rauf is one of the panchnama witnesses who accompanied the police team and 
the four accused from the safe house in Mirzaguda to Chattanpally encounter site to 
recover the articles of Disha buried in the fields on December 6, 2019. Rauf stated that 
while pointing to the spot at the fifth embankment in the field where Disha’s articles 
were buried by the accused, Md Arif, gathered soil with both his hands and flung it in the 
eyes of the cops and panch witnesses standing nearby. Rauf went on to add that while 
CI Narasimha Reddy was cleaning his eyes, Arif snatched his firearm and ran. 
 
The witness also stated that while wiping his eyes, from the corner of one eye, he saw 
that one of the accused assaulting a cop with sticks and stones at the embankment. 
However, Rauf also said that he could not identify who exactly was the attacker and the 
cop. 
 
When the commission’s advocate pointed to Rauf that he did not mention about Arif 
scooping up soil and throwing it in the faces of police personnel before the judicial 
magistrate in his statement recorded under Section 164 of the CrPC, Rauf stated that, “I 
had stated before the magistrate, but she did not record it. I had pointed it to her, but 
she admonished me and I signed out of fear as the magistrate sternly asked me to 
sign.” When it was again pointed out to him that even in his statements recorded by 
investigating officer (IO) J Surender Reddy and NHRC team, there was no mention of 
Arif throwing soil at police, the witness maintained that he had mentioned it and did not 
know whether it was recorded or not. Abdul Rauf stated that while pointing to the spot 
where Disha’s articles were buried, Arif gathered soil and flung it in the eyes of the 
cops. He also stated that while CI was cleaning his eyes, Arif snatched his firearm and 
ran. 
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Hyderabad rape case: No injuries sustained by accused due 
to custodial torture, says medico 
https://www.newindianexpress.com/cities/hyderabad/2021/oct/01/hyderabad-rape-case-
no-injuries-sustained-by-accused-due-to-custodial-torture-says-medico-2366205.html 
Dr T Krupal Singh, professor and HOD of Forensic Medicine and Toxicology at Gandhi 
Hospital, who led a team of doctors to conduct the first autopsy on the bodies of the four 
accused in the rape and murder of a veterinarian, deposed before the three-member SC 
commission. 
 
During the deposition, he informed they had collected gunshot residue (GSR) using 
cotton swabs from Mohd Arif and Chintakunta Chennakesavulu and sent the same for 
forensic analysis through Shadnagar police. The swabs were collected before washing 
the bodies for the PME. “But, this fact has not been mentioned in the PME report as it is 
the procedure to be followed,” said Dr Krupal Singh. He said that his statement about 
collection of GSR samples was from his memory and that he had not mentioned it 
anywhere.  
 
‘Cops didn’t update us on NHRC guidelines’ 
He also stated that the police did not inform them about the NHRC guidelines to be 
followed while conducting PME in custodial death cases. When the commission asked 
him if they had ruled out all indices of custodial torture and interrogation in the PME 
reports, as per NHRC guidelines, he stated: “we did not find any injuries related to 
torture on the bodies.” He also stated that “no abrasion injuries and no bullet grazing 
injuries were noted” on Mohd Arif’s body and that the injuries “were all piercing firearm 
injuries.” 
 
 
When questioned, referring to the statement of the AIIMS team’s PME reports, Dr 
Krupal Singh said, “This could be an artefact, as a fresh abrasion is easily found on the 
day of first PME. AIIMS team conducted PME on the 17th day after the first PME and 
bodies were preserved at a temperature of 4-6 degrees centigrade and all bodies were 
dry and desiccated due to cold and abrasion at that point can not be made out” he 
stated. 
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